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MINISTRY OF FINANCE
(Department of Revenue)
NOTIFICATION
New Delhi, the 24th May, 2007
G.S.R. B9 E)—In exercise of the powers conferred by sub-section (1) read with clanse thy, clause (1}, clause (3}
and clause (k] ol sub-section (2) of Section 73 of the Prevention of Money-laundering Act, 2002 (15 of 2003), the Ceotral
Government, in consultation with the Reserve Bank of India, hereby makes the following rules further o amend the
Prevention of Money-laundering (Maintenance of Records of the Nawre and Value of Transactions, the Procedure and
Maoner of Mamntaining and Time lor Furnishing [nformation and Verification and Maimenance of Records of the Identity
al the Clients of the Banking Companies, Financial Institutions and Intérmediaries)} Rules, 2005, namely ' —

. (1} These rules may be called the Prevention of Money-laundering { Mantenance of Records of the Natore
and Valoe of Transactions, the Procedure and Manner of Maintaining and Time for Fumishing Informa-
tion and Venbicanon and Mamtenance of Records of the Identity of the Chents of the Banking Compa-
nies; Finanetal Institutions and Intermediancs) Amendment Rules, 20417;

{2} They shall came mto foree on the date of their publication in the Official Gazette.

2 lnthe Prevention of Money-laundening (Maintenance of Records of the Nature and Value of Transactions,
the Procedure and Manner of Mamtaning and Time Tor Furnishing Information and Verification and Marmienance of
Records of the Identity of the Clicats of the Banking Companies; Financial Insututions and Intermiedianes) Rules, 2005.—

() dnorude 2 sub-role (1), inclause {g), lor sub-clause (c), the following sub-clinses shall be sehsituied,

namely

") appears Lo have no coonemic rationdle or bona frde purpose, or

(dl mivesrise tooa reasonable gronnd of suspicion that it may involve financing of the activities relatng 1o
terrorsm;’;

vy rmeude 3 insuberule Ly lor elause (C), the [ollowing clause shiall be substituted, namely,—

) all eash transacuons where forged or connlerfeit currency notes or bank notes have been used as
genuine of where uny forgery of o valuable gecurily or o dovument has taken place faciliating the
transactions:™:

() Lormle 8, the following mie shall be substituted, namely:—

"R, Furnishing of information 1o the Direetor —{ 1) The Prncipal Oflicer of o banking company, « financial
institution and an intermedi oy, as the case may be, shall furnish the information in respect of transac-
tients refermed toin clauses (A) and (B} of sub-rule (1) of rule 3 every month 1o the Dircctor by the 15t day
of the succeeding month.

(2 The Principal Officer of a banking company, a financial instietion and an intenmediury, as the case may
he, shall furnishthe information promptly in writing or by fax or by electromc mail o the Direclor ia
raspect of ransactions relerred toin clavse (O of sub-rule (1) of rule 3 not later than seven working days
Irom the date of cceonrrence of sneh transaction, 2

(3) The Pringipal Officer of a banking company, a financial mstitution and an intermediary, as the case may
be, shall furnish the information promptly in wreiting or by fax or by electronic meil w the Director in
respect of transuctions referred W in clause (0 of sub-role (1) of rule 3ot later than seven working days
on being satisfied that the ransaction is suspicious,”,

Gy) mmle,—

(4) 10 sub-rules (3), (4 and (33, lor the words “three certified copies”, the words “one cerified copy™ sh=l] be
substitnted; '

M) insub-rule (6), for the words “three copies”, the words "one centified copy™ shall be substituted.
[Notification No, 4 2007-ES/F. No. 613200515, |
MUKUL SENGHAL, I, Secy,
Note: The poineipal rules were published in Part-11, Seetion 3, Suh-sc;_'u';:m {1} of the Garette of Indra, Extracrdinary vide

notification Number G5 R, 444(E), dated the 1s¢ July, 2005 and subsequently amended vide notification number
GLS.RTITE), dated the | 3th Decemiber, 2005
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